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CENTRAl.. ADMIN:i:STf?ATI VE TRieUMAI.

PRINCIPAL flENCH,, NEW DELHI

CP NO. 20A/;?0LI2
OA NO. 2516/ZOOO

This the 23rd day of July,, ZftOZ

HO N B l_ £ Ei H. K1. J L 01P SIN G H > MEM B E R (J )
HON BLE ,SH. if A. T EM ZVL, (A)

Ifj the matter of

S.Ef Gautsi'f!

i:./o Late Shri J. p. Gauitam.,
Aged 56 years
R/o Elat NoMisOj Laxmi Bai Nagsi
New Delhi.

Rakesh Bhushan,
S/o Late Sh. Bharat Bhushars
Aged A8 years
R/o 13 9,, Ram Nagar.,
Delhi-no 051.

V. Swaroop
S/o Sh. 8.S. Sharma,
Aged 5<t years .
R/o Eieotor 19-391, R. K.. Puraut
New Delhi- 1 10 019.

Praveen Punj -
S/o Sh. M.R. Punij,. .
Aged 4 2 years
R/o L-II/131-A, DOA rlats,
Kal kali,
New De 1 h i -1 1 0 059. »

Amita Sharma

W/o -Sh. Ashwini Sharsja; ••
Aged 40 years
R / o E -1 6,. G r ee n Pa r k Ex te rv t isci
New Delhi.

(B y A d V o c ate: S h. A. K. 8 a t. r a .)

Versus

Sh. S. Naraynan
Secretary, Ministry of Finance
Department of Revenue
North Block,
New Delhi- i iO Ofil.

2-. Sh. P.K. Sarma,
Chairman, Central Board of Direct
Ncsr t .h Block,
New Delhi- l iQ OOs.

3. Sh. P.L. Singh,
Chief Commissioner of incorrse Tax,
Irioome Tax Office, C.R. Buildinn,
New Delhi.

.Appli cant
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//  . vS h ■ S. S. K h a n >
Di rector j i ncome Tax (Systemis)
A R A B (j 11 d i n g, J h a n d e w a I a n E :< te re s a os,
New Delhi. ...Respondents.

(By Advocate; Sh. N.S.Mehta aiongwath
S h.. Ra j i n de r ,M i so h a i)

Q fg O E » (DfmL ̂

B y S h. K Li I d 1 p S a n g h, Member (, J)

This is a CP filed by S. F^. Gaut.£-?fn and otTiers whereby they

are alleging non-compliance of the directions given by this

Tribunal in their order dated ■!9.^^. :?00) while deciding OA

No. 2516/2000. The Tribunal while deciding the OA, had givfen

^  the following directions:

"ii) Declare that the service rendered by the

a p p 1 i o a n t s a s P r a g r a nuTi e A s sis t a n t / C o n s o 1 e

Operator from the date of their i rs i t la 1

deputation to the date of their

absorption is regular service for the

purpiQse of being considered for promotion

as Programmer, Group ' A '/Assi staa t

Oi r e c tor S y s t em;

iii) Direct the respondents to consid-er the

applicants for promotion as Programmer

Group 'A ■/Assistant Director Systsir« frion'i:

the date, If found fit by the DPC/review

D P C w i t. h 11 c o n s e q ti e n t i a 1 b e n- e f i t s i "

2. learned counsel appearing for the applicant submits

the respondents have only issued an order dated 27-28.6.2002
whereby they have granted only ad hoc promotions which is not
in consonance with the directions given by this Tr 1 buna 1 .

that
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3gai!(bt Lhiii Sh^ Meht.a spposring f or t,ho rcsponden ts

submi tted that this Tribunal had given two fold di reotiorss as

noted in their order dated As regards counting of

his service as regular from the date of initial deputation to

the date of absorption is concerned the respondents have

passed an order dated 5.2002 whereby the services rendered

by Data Processing Assistants Grarie-B as Programme

Assistant/Gonsole Operator from the date of their initial

deput.ation to the date of their absorption are declared as

regular service for the purpose of being considered for

promotion as Programmer Group 'A'/Assistant Director Systems.

3. We have gone through the order dated 2A.5.2002 and' list

the name of 5 persons S/Sh. Rakesh Bhushan, Virender Swaroop,

S.R. Gautam, Praveen Puni and Ms. Amita Sharma who are all the

applicants in the OA. The perusal of the order show that the

first part of the direction as given by Tribunal on 19.4.2(ifil

stands complied with. Applicants also have no grievance about

the same.

As regards the second direction to consider the applicants

for promotion as Programmer Group 'A'/Assistant Director

System by holding a review DPC are concerned respondents h?3d

.also pointed out th.at they had sent a proposal to UPSC and

also received a reply from UPSC who seeks certain

clarification and more information and documents as listed in

the Annexures. It is also informed that respondents have

already sent requisite information to the UPSC and it is now

for the UPSC to hold the review DPC so that the promotion of

the applicants can be done. Respondents further submitted

that. it will take at least 6 months time to hold the review

DPC as there is difficulty in securing dates for meeting of
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holding review Dpc, Considering this request of the

respondents, we find that already sufficient time had been

taken, so we direct months time would be enough for

finalising the review QPC. Respondents shall depute an

officer to chase up the mater. The CP be sent to record room

and if any grievance survives, applicant is at libertv to

revive the same.

( s. A.T. RTZVI 3
Member (A.)

(  KULOIP SINGK )

Merfiber ( J )
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